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The question is: 

"That this House agrees with 
the Thirty-fifth Report of the 
Buslness Advisory Committee pre-
sented to the House on the 15th 
March, 1965." 

The motion was adopted. 

12.25 brs. 
ELECTION TO COMMlTrEE 

NATIONAL FOOD AND AGRICULTURE ORGA. 
NISATION LIAISON COMMITTEE 

The Deputy Mialster In the MInIstry 
tOf Food and Apiculture (Shrl Shah-
nawaz Khan): I beg to move the fol-
10wing:-

"That in pursuance of the Ministry 
of Agriculture (now Food and Agri-
culture) Resolution No. F. 16-72/47-
Policy, dated the 8th November, 
1948, as amended from time to time, 
the members of Lok Sabha do prv-
ceed to elect, itll such manner as the 
Speaker may direct, f\lur membf.'l's 
from among themselves to serve as 
members of the National Food nnd 
Agriculture Organiution Liaison 
Committee for the next tp.rm." 

Shrt Ranga (Ohittoor): This is a 
'Committee which has lJ~en in exis-
tence for a number of y~nrs but it has 
not been given any effective work. It 
is convened only once, a \ the most 
twice' a year. It is not serving even 
all an ornamental committee, whereas 
in other countries like ~~lllerica and 
Canada, and even in England, this 
Committee has been given plenty of 
opportunity to express itself after 
studying tbe various agricultural prob-
lems, both for the benefit cf the local 
government as well as to~ the F AO. In 

1.his country this Committee has been 
very much neglected. It i~ proper ihllt 
whenever such a motion is bTought 
forward in this HQuse, dealing with 
Illational as well as international mal.-

ters, a report of the activities of that 
Committee during the prt:vious term 
Of office, say for one year or two years. 
should be circulated to the members 
so that they would be able to see whe-
ther it is really functioning and aerve-
ing any useful purpose or not. . 

Mr. Speaker: The question is ..... . 

Shri Ranga: Could we not expet::t 
a reply to my observations? 

The Mlnlster of Food and Anlcul-
tare (Shrl C. Subramaniam): We will 
certainly take this into consideraticn. 

Mr. Speaker: They will consider it. 
When a responsible membl'r Taises a 
point, they will certainly consider it. 

Shrl Priya Gupta (Katihar): So the 
rest are irresponsible? 

Mr. Speaker: I never meant that 
Shri Priye GuPta is as responsible as 
anybOdy else. 

Now the question is: 

"That in pursuance of the Ministry 
of Agriculture, (now Food and 
Agriculture) Resolution No. F. 18-
72/47, policy, dated the 8th Novem-
ber, 1948, as amended Irom time to 
time, the members of Lok Sabha du 
proceed to elect, in such manner as 
the Speaker may direct, four mem-
bers from amoni themselves to 
serve as members of the ~ntional 
Food and Agriculture Organisation 
Liaison Committee lor the next 
term." 

The motion was adopt(ld. 

12.37 hrs. 

POINT UNDER RULE 377 

Shri Kapur Singh (Ludlhiana): Mr. 
SJfeaker, Sir, I rise to place certain 
points before this aUlus~ House under 
rule 377. The requisite previous pP.r-
mission of the hon. Speaker has al-
ready been communicated to me for i~. 
Yesterday I tried to l'aise the same 
point under rule 376, but I did not 
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succeed. If I had raised this point 
under rule 376, then I would have 
formulated my proDositions in 3 man 
ner which would have required a de-
finite ruling from you. Today I wiU 
formulate them in a manner which 
will simply Dlace the matte" before 
the House and nothinl mOI~ is to be 
done about it. 

To begin with, I will state the flll;t& 
out of which the propositions 1< want 
to place before this House a!';se. These 
facts relate to a question which is 
listed as No. 447 on yesterday's Star-
red Questions List. This question was 
sent by me, along with half a dozen 
other hon. Members 01. this HOllse, 
whose names apDear on the list, with 
the exception of Shri Dwivedy; but I 
think that must· have been a clerIcal 
error and his name wa. omitted, not 
intentionally but by a mistake or over-
~ight. 

The next thing with rellara 10 this 
question as it appears on the list Is, 
that the question as originally submit-
ted contained four substantial clauses, 
four substantial parts. The fir!!t part 
was, as it appears on the list, namely: 

"whether it is a fact that in this 
yea'r's Republic Day Parade, the 
Sikh soldiers were excluded from 
the pageant of the period-soldiers of 
historical India;" 

The second part, part (b), asked whe-
ther it is also a fact that a hand-ol:t 
was distributed by the Defence Minis-
try, saying that the Sikhs had been 
excluded becawe they aooeared in the 
pages Of history only after the 18th 
century. That part has been excluded 
and I was given no notice of it and the 
first news I received or it was when 
this list came to my nolict!. The third 
part of this question was,-if the pre-
tence, the eXCUSe which is given in 
this hand-out, if it is correct, tihen the.: 
third part of the question was-whl:-
ther or not it is a '!act that certaIn 
developments with rezard to the l'ule 
of the Sikh soldiery and the Sikh 
military power are within the know-
ledge of the Governmen~, puch af' rc-
late to the periOd of 17th and 18th cen-
2458 (Ai) LS0-5. 

turies. Certain definite hlst01'ical hap-
penings were listed t here. One of 
them was whether the Governtr.ent are 
aware that in the year 160:1 the first 
Sikh militia was recruited a"d Rlso 
whether the Governmf'nt f.re aware 
that in the year 1623 thii Sikh militia 
inflicted crushing defeat On imperial 
Mughals, led by its veteran generals; 
thirdly, whether Government are 
aware that in the year 1710 the Siklls 
established a Rovereign republic In the 
ileart of northern rndia; fQurthlr. 
whether the Government art~ aware 
that in the year 1748, after capturing 
Jullundur Doab, the Grand Sikh Army 
declared itself a State; alld. lastly, 
whether the Governm£.nt are &ware 
that in 1799 the Siklhs had captured 
Lahore and made it a lJermanent capi-
ta! of the Siklh Commonwealth. This 
was the third part of the question. 

This was omitted and, as it 'Seems 
to me, 1t might have beer. omithd 
under the pretence of rule 41, clause 
(xiv), which says that no information 
will be asked about past historical 
incidents. But this, as it seems to 
me, was not properly done; it was 
improperly done because it is clear 
that no such information was sought 
but it was sought to confront the 
Government with hard facts that fly 
in the face of the earlier clause which 
had been omitted. 

The last part of the question was: 
If these facts are corrp.ct, Vi hether the 
Sikhs were excluded not for the rea-
sons given in the hand.out but they 
were excluded for some political rea-
sons. This has been omitted and a 
new part has been added which says:-

"if so, the reasons therefor?" 

The points which I wish 'to bring to 
the notice of thi-s august House are: 
firstly, the manner in which this ques-
tion has been truncated is a manner 
which might raise suspicil!Y" in the 
minds of some that it has been done 
with a slant, with a purpose, and 
also 'the fact that I wa'S not taken into 
confidence-I was not informed that 
the question was going to be Tcphas-
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[Shri Kapur Singh] 
ed in this manner-to some extent 
fortified this implication. 

The second point which I wish to 
bring to the notice of this House in 
connection with 4his question is that 
it has been placed at number 44'1 
while the first question is 425. Every-
day almost 25 questions are listed and, 
as the hon. House is aware, we can-
not finish more than half a dozen 
questions everyday. In view of this 
known fact, it is open, it is within 
the power of the Secretariat of you, 
Sir, to place questions on the list in 
such a way that although a question 
has been admitted as a starred ques-
tion, which gives opportunities for 
asking supplementaries, although the 
queStion might be So listed, by a mani-
pulation of its placement in the list, 
which is within the power of the 
Secretariat of you, Sir, it can be turn-
ed into an unstarred question quietly 
and withou~ giving any reasons. 

These two matters are such that re-
quire very earnest consideration by 
you. I say nothing more on this mat-
ter except that this state of affairs re-
quires a second look from you to ob-
viate the types of doubts and restless-
ness which it arouses in OUT minds. 

Some bon. Members rose-

Mr. Speakl!r: I might be allowed; 
then, probably, there milht be no 
need for any other hon. Member to 
comment on it. Perhaps, there would 
be surprise all round as to why I 
have allowed it. 

Sbrt S. N. Maqerjee (CalCl1\ta-
Central): Surprise and al80 something 
else. 

Mr. Speaker: It might really be 
something else; that can be inferred 
from that. 

8br1 Sart VlsIma Kamatb (Hoshan-
pbad): He would not say that. 

Mr. Speaker: I have ~o e'\."plain that 
••.... ('Interruption). If I am allowed 

to give my explanation, probably hon. 
Members might be sati~fied. 

Everyday it is clear that I am not 
allowing any Member to raise anything 
here about any question, call_attention 
notice or any other notice whlch I 
have disallowed in my Chamber. I 
always adviSe the hon. Member to see 
me in my Chamber if he wants a re-
vision of my order. That was exactly 
what I did when Shri Kapllr Singh 
wrote to me about it. But he chal-
lenged my authority. He said that I 
had no authority to do that and he 
wanted to place it before the House. 

I do not know and I would nol im-
pute any motives really, but I was In 
a very difficult position. It is embarras-
sing even now. Hon. Members would 
realise that if I had allowed it, I was 
in a difficult position; and if I !lad 
disallowed it, then too I was in ano-
ther difficult position-in both cases; 
they would realise. I do not know 
what purpOse Sardar Kapur Singh hilS 
in insisting upon it that 'this was be-
yond my powers to cut the question 
and modify it in some other form. 

The first thing he says is that he 
had four parts to this question and 
that his question has been trun-
cated. Then he refers to rule 41. I 
will read out to hon. Members part 
(c) of the question so that they may 
see whether it was really done with 
any purpose, with any motive or with 
anything in ,my mind that I should 
debar or P'l'eclude him from putting 
it before the House. Part (c) reads:-

"whether it is a historical fact 
that the first Sikh militia was re-

cruited in 1809 that inflicted heavy 
defeats On Mughal Imperial troops; 
the first Sikh sovereign Repu1:1ic 
was established in 1707; the Sikh 
people. led by' the Dat Khalsa, the 
Grand Sikh Army, declared them-
selves a State in 1748; and Sikhs 
founded an Empire and a Common-
Wealth in 1799 with Lahore as Capi-
tal;H.l) 
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Are these facts 'tbat areprimnl'i1y in 
the possession of Government that 1 
should ask them to give this answer 
on the floor of this House? ATe histo· 
rical facts to be ascertained frum 'he 
Government and do Minister,,; have to 
give a reply aboU't them so that I 
should have allowed it? I allowed 
that question, so far as the other facts 
wex:e concerned, as a starred question. 

Then, I am accused 'hat this was 
done with some purpose and that that 
part was omitted. Then again it is 
said that his number was somewhat 
different and this has been given ano-
ther number. It is exactly in the se. 
quence of time in which we receive 
any q·uestion that we ,put it. He 
might find out and ascertain first whe-
ther any injury has been done to him 
in that respect and then he shOUld 
impute any purpose or motive';; OT any-
thing to me or to anybody else. 

I am rather pained at this and I Zeit 
distressed because he challenged my 
authority. If any hon. Member reads 
rule 41, it would be clear to him t.hat 
it shall not contain arguments, ill-, 
ferences, ironical expressions, imputa-
tions and all those things and, I be-
lieve; that this part did contain every-
thing that is prohibited. When I ihave 
disallowed it, that authority is chal-
lenged here. The letter also that was 
written to me really pained me very 
much. Yesterday also I was trying tC' 
read it out before the House arid he 
insists on it again. I a8l!ure him that 
there was no motive, no purpose. I 
may err; I may make a mistake; but 
there was nothing in that that I had 
in my mind that I should debar him 
from bringing up anything if it could 
be done under the rules. .. 

Therefore 1 will request all hon 
Members kindly to desist from such 
imputations, from such motives to be 
imputed to the Speaker. Democracy 
woud work only so long as the Chair 
is respected. If you do not want me, 
remove me at once. This HOUSe has 
that authority. I have not a ;ihadow 
ot right to remain here for a minute 

if I am not wanted and f1 'the 
House does not desire me. 

qi fn;;~ (",T~i') 
1R'J1f~ m1I ~, l!T;;;"-,"1.I' ~~lf 
lfj1r;:r '; 'ilTf~ I 

Mr. Speaker: But so long as I am 
here and the House tolerates me of 
course, lSODle confidence should be' re-
posed in me. If some hon. Member 
has a grievance and it he doea not 
want to come to me, he can write to 
me and . certainly I will send hIm a 
reply. U it be not proper tor him to 
write and he thinks that it is not deti_ 
rabie, I am even prepared to go to him 
if he calls me and summons me. 

Shrl Ranumautba.ly. (Ban'galore 
City): It is too long. What is this 
explanation? We are not interested in 
theSe petty quarrels. 

Shrl Surendranath Dwivedy (Ken-
drapara): I do not think a di8cusaJon 
is necesary on this. 

Mr. Speaker: I will advise hon. 
Members not to have any discU83lon 
on this. 

Shri Barish Chandra Mathur 
(Jalore): This is a very important 
issue, as a matter of tact.' You are 
setting up a precedent and I do not 
know where this House will stand it 
such a precedent is to be accepted, 
The precedent is that you permitted 
Shri Kapur Singh to bring it up. There 
is no question ot imputing any motives 
whatsoever. ' 

Shrl Kapur Slqh: I have tior.e 
nothing ot the sort; I have been very 
careful. 

Mr. Speaker: We said that It. was 
done with a purpose . 

Shrl KapUr Slap: No, Sir; my 
submiulon was clear that it mlpt 
raise a sU3picion that it is done with a 
purpose and circumstances should be 
avoided in which such suspicions are 
likely to arise ...... (Interruption). 

Mr. Speaker: I do not think any-
thing more II DeCflIIIBrY. 
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Shri Barish Chandra Mathur: Mr. 
Speaker, Sir ..•. 

Mr. Speaker: The House shall now 
take the Motion of No-Confidence in 
the Council of Ministers. (Interrup-
tions). The Members would now ex-
Cuse me. I am not going to allow 
anything more. 

Shrl Kapur Sinch: If you will 
kindly permit me, I may point out 
that you have misunderstood the posi_ 
tion given in the letter. I never 
challenged your authority. 

Mr. Speaker: I am sorry I mis-
understood it. Then, that closes the 
matter, Shri A. K. Sen. 

Shri Harlsh Chandra Mathur: Mr. 
Speaker, Sir, I rise on a point of order. 
I consider this ... , 

Mr. Speaker: I request the Member 
not to resume It. That discussion ta 
closed. 

Shrl Barish Chandra Mathur: I am 
on a point of order. Sir, I would like 
to understand-I am quotine the rule .• 

Mr. Speaker: I am not allowing 
him. 

iShrl IIa.r1sh Chandra Mathur: Am 
I not .permitted to raise a point of 
order? Is it the privlleae only of cer-
tain people? 

Mr. Speaker: How can a point of 
order arise when the previous business 
is finished. There is nothiri~ before 
the House. How can a point of order 
arite here? 

8hrl Barish Chandra Mathur: The 
point of order arises-I am quoting the 
rule. ' .. 

Shri Surendranath Dwivedy: One 
can ralse a point of order at any time. 
There is nothing before the House 
now. 

Mr. Speaker: I request him not to 
press fOr it. 

Shrl Harlsh ChaBdra Mathur: Then 
are we to take it that no points of 
order will be listened to? 

Mr. Speaker: Not at this stage. 

Shri Barish Challdra Mathur: At 
what stage then? 

Mr. Speaker: Not now. 

Sbri Barish Chandra Mathur: 
Mr. Speaker, Sir, I walk out of the 
House under protest. We cannot tole-
rate this. (lnt~~) 

(Shri Harish Chandra Ma.thur then 
left the House.) 

Sbrimati Renu Chakravartty (Bar-
rackpore): The point of order must 
be allowed, whatever it is, coming 
from this side or that side. 

1Z.51 brs. 

MOTION OF NO-CONFIDENCE IN 
THE COUNCJ:L OF MINISTERS-
Conta. 

The Minister of Law and Social 
Security (Shrl A. K. Sen); Mr. 
Speaker, Sir, we haVe had a cWlculSion 
on the motion of No-Confidence moved 
by Mr. Surendranath Dwivedy since 
yesterday. It is necessary for the pur-
POSe of clarification of the issues in-
volved to appreciate what was before 
the Cabinet Sub-Committee and the 
Prime Minister for decision and what 
was the action contemplated. You 
will permit me to cover the ground 
again a little briefly so that we may 
appreciate what the issues are ill this 
particular case. 

Sir, there was a charge preferreJ 
by certain Members of the OppOSition 
of the Orirsaa Assembly and in Parlla-
ment here which was put before the 
President in. AUIUBt. 1964. I venture 
to say that the memorialists certainly 
wanted the President to make some 
inquiry into the matter and to arrive 
at some conclusions. The Prf'sident in 
a constitutional Government functions 
even in such matters, in his constitu-
tional capacity, that is, on the advice 
of the Prime Minister and the proper 
course, therefore was to refer it to the 
Prime Minister for such advice as he 
was ready to give. The charge ran 
into many items, big and small-some 
were of a rather serious nature and 
others were of a, more or leas, triftlnl 




